
 23  Papers  Laid

 (5)  ै. 007  of  the  Review  (Hindi

 (6)

 and  English  versions)  by  the

 Government  on  the  working  of

 the  Pasteur  Institute  of  India,

 Coonoor  for  the  years  1979-80

 to  1982-83.

 A  statement  (Hindi  and  English
 versions)  showing  reasons  fur

 delay  in  laying  the  papers
 mentioned  at  (1)  to  (5)  above.

 [Placed  in  1.छठा,  See  1
 No.  8701/84]

 Annual  Accounts  and  Review  of  the

 Delhi  Development  Authority  13 र101:

 Statement  showing  [ 17 50115  for  delay

 in  layiaz  the  Papers

 THE  DEPUTY  MINISTER  IN  THE

 DEPARTMENT  OF  SPORTS,  IN  THE

 MINISTRY  OF  WORK3  AND  HOUS-

 ING  AND  ।  THE  DEPARTMENT

 OF  PARLIAMENTARY  AFFAIRS

 (SHRI  MALLIKARJUN)  :  ।  beg  ८०  lay
 on  the  Table

 (1)  A  copy  of  the  Annual  Accounts

 (2)

 (3)

 (Hindi  and  English  versions)  of

 the  Delhi  Development  Autho-

 rity,  Delhi,  for  the  year  1982-

 83  together  with  Audit  Report

 thereon,  under  sub-section  (4)

 of  section  25  of  the  1.0 61111.0

 Development  Act,  1957.

 A  copy  of  the  Review  (Hindi

 and  English  versions)  by  the

 Government  on  the  Accounts

 of  the  Delhi  Development

 Authority,  Delhi,  for  the  year
 1982-83.

 A  statement  (Hindi  and  Eng-
 lish  versions)  showing  reasons

 for  delay  in  laying  the  papers
 mentioned  at  ८13  and  (2)

 above.  [Placed  in  Liberary.  See

 LT-No.  8702/84]

 AUGUST  27,  1984  Mess.  from  89.  24

 11.32  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL :  511,  I

 have  to  report  the  following  messages
 received  from  the  Secretary-General  of

 Rajya  Sabha  :

 (i)  “  accordance  with  the  pro-
 visions  of  rule  127  of  the

 Rules  of  Procedure  and  Con-

 duct  of  Business  in  the  Rajya
 Sabha,  ।  27  directed  to  inform

 the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on
 the  25th  August,  1984,  passed,
 in  accordance  with  the  provis-
 ions  of  article  368  of  the

 Constitution  of  India,  without

 any  amendment,  the  Consti-
 tution  निए (नटा ए] (11  Amendment

 Bill,  1983,  which  was  passed
 by  the  Lok  Sabha  at  its  sitting
 held  on  the  23rd  August,
 1984.7*

 (ii)  “In  accordance  with  the  pro-
 visions  of  rule  127  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  ।  a7  directed  to  inform
 the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on
 the  25th  August,  1904.  passed,
 in  accordance  with  the  [10४1०
 sions  of  article  368  of  the
 Constitution  of  India,  without

 any  amendment,  the  Consti-
 tution  (Fifticth  Amendment)
 Bill,  1984,  which  was  passed
 by  the  Lok  Subha  at  its  sitting
 held  on  (113  2310.0  August,
 1984,”

 (iii).  “ा0  accordance  with  the

 provisions  of  rule  127  of  the
 Rules  of  P-ucedure  and  Con-

 duct  of  Business  in  the  Rajya

 Sabha,  I  am  directed  to  inform

 the  Lok  Sabha  that  the  Rajya

 Sabha,  at  its  sitting  held  on

 the  25th  August,  1984,  passed,
 in  accordance  with  the  provi-
 sions  of  article  368  of  the

 Constitulion  of  India,  without


